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‘) PERMISSION TO A PRIVATE BUSI-
NESS CONCERN IN ORISSA TO
HAVE ITS OWN CAPTIVE POQWER
PLANT

SHRI CHINTMANI PANI-
GRAHI BHUBANESWAR'
A private business concern ¢f QOrissa
has been allowed by the TUnion
Energy Ministry  to have its own
captive  power plant at Ravagada
in Orissa. Its requirement of power
is only 18 to 20 MW per davg This
firm was taking power all these
years from the Oris.a State Eleci-
Cit‘_\' Board at the most coneessinnal
rate f 3.5 paise per unit when 1he
actual cost per units was approxi-
mately  more than 22 paise per
unit. Even then the arear of  this
firm stands at Rs. 6 crores and this
firm is constantly ¢ncaged in law
suits dqamqt the Board. This is
realiy  surprising that in the con-
text cof ail these records the Unicn
Goverrment is allcwine this firm to
erect its own captive power plant
- and again as a joint venture. I
urge upon the Union Government
tc immediately stcp this  permi-
ssion as this will open the floodgate
to all the” business houses for seeking
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permission to erect their own captive
power plants which will regative
the spirit of the Industrial Pclicy
Resolution  and  shall  gieatly
hamper  the functioning of jhe
State Electricity Beards.

(111) EXTRA StUGAR TO CONSUMERS
ON THE EVF OF DEWALI FFSrI-
VAL
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(iv; CONSTRUCTION OF A NEW
RAILWAY LINE  BE]WEEN
SHAHJAHANPUR AND MAILANI

SHRI  JITENDRA PRASAD
(SHAHJAHANPUR) : A decision
was taken by the Railway Board
in 1971  approximately that the
Railway lines which were dismantled
during the First and the Second
World War will be given priority for
rclaying them wicnever construction
of new Railway lines is considered.
Several Railway lines in the country
have been reconstructed in accor-
dance with the above decision. But
a constant demand since the last
fifteen years has been voiced by the
residents of District Shahjahanpur
for reconstruction of the Railway
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lines which will connect Shah-
jahanpur with Mailani, This Rail-
way line was disinaatled in the year
1914 and was taken ow of the
country by the Britishers. A survey
for re-laving thus Ratlway line was
ordered by Minister  for Railways
n 1972-73 and it was ;th;"pl"(l 111
principle that if found ecconomically
feasible the construction  of the
railway  line will be taken up.
But since then the matter is pending
further action. A rajlway line in this
arca is  absolutely essential as this
backward area has a great potential
for de clopment and by providing
Ta-llW-l.y lj_n(' will gi\,’(‘ a boost to the
cconomy of the entire district,
I request the Government to kindh
sanction a ratlway line on  the
basis of the Railway  Bomd’s Reso-
latioy  raken in 1971,

«w) PROPER  MAINTENANCE AND
REPAIRS OF ‘MUKTI-MANDAP,
AND OTHER MONUMENTS IN

ORISSA.
SHRI CHINTAMANI JENA
(Balasorce) :  There arc 66

centrally  protected monuments n
Orissa  including Lord  Jagannath
Temple complex.  “Mukti-Man-
dap”, a place of learning and
culture as well asa relizious place
where  learned  pandits,  eminent
ancient  cducationists,  asrrologers,
I)a,hnists cte. sit tepguthcr to give
their verdicts  on Hindu religion
to the Hoindu community in the
country by interpreting the version
of “Manusanghita” “Veda”, “Ved-
anta‘“ ctc. like Kashi in U.P.
This ‘‘Muktimandap” was constryg-
ted along with the world famous
temple of Lord Jagannath about
thousand years back, but is now in
a very bad shap- or condition and
in a dilapidated situation where
profuse leakage of rain water from
the walls and roofs is pouring and
the learned Pandits are not able
to assemble there at the risk of their
valuable lives and give their
verdicts on various problems and
important  maters of Hindu co-
mmunity. Apart from this acute
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problem  faced by the eminen
Pandits, lakhs of pilgruns and devo-
tees from all over the country as
well as from abroad, visiting daily
this world famous Lord Jagannath
Temple, are also at the risk of their
lives, not going round the temple
and many of them avoid to go
round he area, since this ““Mukti
Mandap” is located in the premises
of the temple of Lord Jagannath.

Since this is a centrally protected
monument and the Archeological sub-
circle:  for Orissa are not taking
proper  interest for repairs and
maintenance of these historical ,
world  famous monuments, the
Archeological  sub-circle of Orissa
is also handicapped for spending
required amount for its maintenance
which dozs not crme within their
purview and jurisdiction, Repeated
requests  and pursuasion from the
Governinent  of Orissa to create
SCP&T&!U' }\_l’()hCOh_lgiC'{ll survey for
Orissa has failed and the Union
Govt. had not given anv imnortance
to it to protect more rhan 100
such historical ancient centrally
protected monuments in Orissa which
arc verv famous for its sculpture and
now going to be received day by

day.

However, I would very humblv
request  the Union Govt, to pav
their * sincerc and urgent attention
for proper maintenance and repairs
of this “Mukti Mandap” as well as
other  centrally protected monu-
ments of Orissa and the hon. Mini-
ster for Ecducation mav kindly
make a statement on the floor of the
House on this issue.

(vi) WRONG BILLING IN RESPECT
oF TELEPHONES OF MEMBERS
OF PARLIAMENT.
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